CENTRAL ACMINISTRATIVE TRIBUNAL P RINCIPAL “HEN CH
N £l DELHI,

C.P.No. 3 of 1995

N
0.A.No,63 of 1554
New Delhi: this the 15th January, 1997,
HON'BLE MR.S. R.ADIGE MEMBER(A) .
HON *BLE DR,A,VEDAVALLI memBer(3).

Shri Vijay Kumar, o
%o shri Sardari Lal eoesss fpplicant,

Ve rsus

1. shri A.K,Bhatnagar,
Secrastary,
Ministry of Railways,
Rail Bhawan, Railways Board,
N sw DBlhio

2. shri L,K,S5inhe,
General Mznagsr, -
Northam Railuway,
Baroda House ,
Nsuw Dalhio

30 Shri IopcSo Anand o

Divicional Reilway Manager,

Northern Reilway,

Stata Entry Rad,

New Delhi o s +s . REBPONdEn t3,
( By adwcate: shri P.S.Mahendru),

0 ROER(_O RaL)
BY HON'BLE MRS, R, ADIGE,MAMBER(A) o

None for the applicant ewen on second call,
On the first call, Mr. P,S.Mahendru had asppearad and
invited our attention to the Hon'ble Suprsme (hurt's
judament datad 6,5.96 in Civil Appeal No,5413/92 an4
connected cases according to uhich. the pre-1937
Traffic/ Oommercial Apprentices were not entitl ad
to the higher pay scals of R,1600-2660 by tha forcs

of memorandum of 15,5,87.

2, In the light of the abovg, no thing surviwves in
the C.P, which is accordingly disnissed and the
notices issusd to thas reaspondsnts ara discharged,

PSR

( NR.A. VF'DA\MLLI’ (%s. R.QOIff '
/ug/ MEM3ER(I). msmam(n)




